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vide for the establishment of g per-
manent Bench of the High Court of
Himacha] Pradesh at Hamirpur,

MR. DEPUTY-SPEAKER: The
question is: :

“That leave be granted to intro-
duce g Bill to provide for the es-
tablishment of a permanent Bench
of the High Court of Himachal
Pradesh at Hamirpur.’

The motion was adopted.

\PROF. NARAIN CHAND PARA-
SHAR: I introduce the Bill,

i —

. PENSIONS (REGULATION)
BILL®*

SHRI ATAL BEHARI VAJPAYEE
(New Delhi): I beg to move for leave
to introduce a Bill fo provide for re-
gulation of pensions to Central Gov-

ernment pensioners.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for regula-
tion of pensions to Central Gov-
ernment pensioners.”

The motion was adopted.

SHRI ATAL BEHAR]I VAJPAYEE:
I introduce the Bill.

MR. DEPUTY-SPEAKER: Shri
Uttamrao Patil . . . Not present.

—_—

15.38 hrs.
BLIND PERSONS (EMPLOYMENT)

MR, DEPUTY-SPEAKER: Now we
take up further consideration of Blind
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Persons (Employment) Bill moved
by Prof. Madhu Dendavate,

Shri Mool Chand Daga to continue.

¥ WA & fau gawwr W@
g I vquar ¥ g F, FE...

MR. DEPUTY-SPEAKER: You
have already taken 7 minutes, Now
you have to conclude.
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AT Now, on receiving that application
[ﬂ m] the Registrar will cause an enquiry.
‘A blind person for registration A blind person comes with an
under this Act may make an ap- plication and the Registrar will send
plication to the Registering Autho- for an enquiry. Further, the en-
rity within whose jurisdiction he quiry will be instituted in the man-
resides in such form and in such ner he deemg proper.
manner as may be prescribed”.

wx g% srfoe war femr &
wg W xR ¥ g wfgg  ar ?
i o ey @ s W wur feodt omg e ? Wy WY

¥

Aaftr & @ Buvw W oW X
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what is that form? The form will be 'lff wt qfowm
prescribed by bureaucrats or you %ﬂé T;_(a:: §r
will delegate the power to them. ll'l'-‘ﬂ-‘l m? & s s oY

“(2) On receipt of an application

under sub-section (1), the Regis- Then Section 10:
tering Authority may cause such a
inquiries to be made...” ‘As soon as may be after the

receipt of the mnotification of the
vacancies under section 9, the Re-

Then, Sir, I wish to draw your at- gistering Authority shall furnish a
tention to Clause 7, sub-clause (2) list of blind persons registered with
which says: ®r, . ... "

After that it is provided:
“Opn receipt of an application un-

: “No employer shall reject a
der sub-gection (1), the Register- blind person on the ground thiat the
ing Authority may cause such in- cannot perform rticular j -
quiries to be made s it deems ne- -S4 = job wn

less so certified by a Board of Ex-

cessary and if it is satisfied that ports.”

the applicant is a blind person it

shall register his name in a regis-
ter and issue him g certificate of &'wemdth&itheexpmmmein‘

Tegistration in the prescribeq form.” and the doctor comes in.
oy, ¥vad@ ot ¥ oF
. . - ¥
o sm? Wy vewd wor ¥ Rewee

o
“The Appropriate Government
wx qw wdifede @ W g shal] appoint a Board of Kxperts in-
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such mmnner as may be prescribed

)

It shall be appointed in such man-
ner as may be prescribed.

ot wgar § fo wiw W@ WY
Nrd fray ofer ww w8 W@
g....

“The Appropriate Government
shall appoint a Board of Experts in
such a manner ps may prescribed
which shall, in each case, determine
whether a blind person can perform
a job with the help of modern
aids.

The decision of the Board of
Expertg shall be final and binding

R agmm vgd] €1 w@F wgx
¥ @ w7 owg  fear——r
wre wridz, ¥eewrf aff & A
¥}FT w X ...

“The Central Government or the
State Government, as the case may
be, shall give an unemployment al-
lowance of three hundred rupees per
mensem, . .”
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qr € gwre wI¥ awtAr geer § o
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Further, it is not provided that an
employer who contravenes shall
be punished. Will it be a summary of
a warrant trial? By whom will be he
punished?

W ¥ ey ST ¥ wewe #§
off avit wY T Y E 1 Wi

wy ¥....

Where an offence under this Act
has been committed by any Depart-
ment of Government the head of such
Department shall- be deemed to be
guilty of the offence and shall be liable
to be proceeded against and punished.

o Hfl @ 1 oW ®
farmr % wrar Wl TEd A
oy forer fagr

Provided that nothing contained in
this section shall render the head of
such Department liable to any punish-
ment under this Aect...
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[sfr wer W= wTm]

The Prih¢ Minlster Mrs. Indira
Gandhi has jssued directives to all the
Central Ministries and Departments
for the identification of jobg for the
physically handicapped persons inciud-
ing the blind.

The directive is a result of Mrs.
Gandhi’s deep concern over the une
satistactory employment position of
the physically hendicapped persons,
particularly the blind, despite several
goncessions granted for their rehabili-
tatiop.

In accordance with the Prime Min-
ister’s directive, each Ministry and
Department would appoint a Liaison
Officer of the rank of Deputy Secre-
tary.

There would be guarterly assessment
sent to the monitoring cell being set
up in the Labour Ministry for kesp-
ing a close check on the effective im-
plementation of the reservation oiders
for group ‘C’ and ‘B’ categories of jobs.
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MR. DEPUTY-SPEAKER: If every
Member of Parliament takes a vow
that in his tenure period of 5 years,
at least he would get an employ-
ment to a blind, using his influence,
there would be at least 500 blinds who
would be getting employment in 5§
years,

PROF. MADHU DANDAVATE:
This excludes political bling people.
»

MR, DEPUTY-SPEAKER: I am
dojng it in my Constituency.

SHRI MOOL CHAND DAGA: I am
very thankful to you, Sir,

SHRI XAVIER ARAKAL: (Erna-
kulam): Mr. Deputy-Speaker, Sir,
thank you very much for giving me
this opportunity so that I may be
able to share the views of this House,
Sjr, the Statement of Objects and Re-
asons have very categoricaly stated
that tha blind persons in particular
deserve special consideration, This
Bill has to be viewed from a back-
ground of our country which has the
largest number of blind persons m
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vate in his introductory speech. I
would now like to refer to another im-
portant point. which we cannot deny.
Now about 12000 children below the
age of 12 go blind every year. Why do-
they go blind every year? The reason
for this is that there is a lack of in-
take of vitamin ‘A’. We should address
ourselves and to Qur conscience jrres-
pective of the party affiliations, as
to why thig kind of situatjon is pre-
vailling in this country., Every year
about 12000 boys and girls below the
age of 12 go blind because of the
lack of intake of vitamin ‘A’ and 30
per cent of the people below ths age
of 21 becomes blind because of lack
of consumption of nutritious food.
These are the facts which we cannot
deny, It is most unfortunate that
there are about 9 million people who
are blind in this country. Referring
to the statistics, I find that 10 per
cent of the Indian population are suf-
fering from disability. That means
nearly 68 million people are disabled.
This would mean that there is a great
set back in the vast population of our
country, It is said that poverty is
the greatest handicap through which:
these people have to undergo thejr
life in this country, The mover of
this Bil] seeks to give 3 per cent em-
ployment for these people, Going
through the statistics, T find that only
3500 blind people have registered
themselveg for employment. Out of
that number only 1230 were able to .
Eget jobes. Just imagine, out of
nine million blind people, only 3500
registered themselves for employ-
ment, and only 1230 blind people-
got the employment, What is our
policy? Where do we stand?- That is
why, I say that thig Bill iy very
timely and important to awaleen the
conscience of this country, How do
we treat the blind ang disabled in
this country? We have miserabiy
{:Iuedbocupe with this human pro-
em.
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~and Family Welfare, Ministry of Edu-
.cation and Soclal Welfare and the
Ministry of Labour., I do not know
how many other departmentg are in-
volved in this, Is it not a time to
have a coordinated effort in this mat-
ter? I would like to know from the
- Government, how do they coordinate
their efforts in relation to this mat-
ter,

Various semjnars were held re-
cently, in Delhi, Madras and olher
places to consider the problems of
blind people. I have gone through the
proceedings of those seminars and I
find that they have highlighted
four problems which face these
people. One is the lack of trajning
schools, I put a question to the hon,
Minister, how many training schools
are there at the primary level and
the high school level for the blind.
How many such schools have we
put up in our country? The second
problem which they have very clear-
ly and very rightly pointed out isthe
lack of teaching aids, Recently, in
the budget a provision has been made
for this, but I would like to know
what is the assistance given by the
Central Government jn obtaining
teaching aids for these peole, They
require ga special kind of teaching
aid instruments and we are short of
them. Do we manufacture them
here? What is the method of supply-
ing them? What is the method of
- obtainnig them? Which are the
agencies handling these things? We
would like to know all this,

The third and the most important
problem which they have hjghligh-
ted js the lack of qualified staff in
this matter. We do not have enough
—not even enough—I would say no
qualified staff at all compared to the
magnitude of the § million blind pe-
ople in this country, We do not have
the quslifieq hands. Do we have a
training school for them? How many
trainihg achools are there for the
“teachers to undergo training to train
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the blind people? This iz a serious
matter which requires immediate con-
sideration by the Government,

Another important point which these
semdinars have highlighted js the
poor amenities at the hostels, food and
other items, We are very mijserably
treating these people, as inhuman pe-
ople or sub-human people, when it
comes to the matter of food and other
amenities, These are the four prob-
lems which I put forward in this
House and which the various semi-
nars have highlighted in the recent
months. I must express a words of
thanks to the various charitable and
welfare institutions wheih have thank-
lessly, without expecting anything de-
dicated themselves in this fleld. This
House cannot bypass the contribution
made by these charitble and welfare
institutions in this country. Where
the Government and other profit-
motive agencies do not care, they are
to enter. These seli-less institutions
who love humanity more than any-
thing else have to come forward for
this work.

16 hrs.

Referring to my own Stale, I am
pround to mention about one institu-
tion specially. If I don't mention,
I think I will be {failing in my duty.
Mr. Deputy-Speaker, I am also invol-
ved in the work for these blind peo-
ple. This institution, Little Flower
Eye Hospital of Angamali has done
a great service to the blind of Kerala.
Dr. Tony Fernandes, an eminent
ophthalmologist, has done a tremendo-
us job in this fleld. We are proud to
say that they have done a tremendous
job in this field to the credit of hum-
anity. They are the ones who care
for humanity and the sufferings of the

people. It is worth going to see that
hospital.

PROF. N. G. RANGA (Guntur):
Tirumala.

BHRI XAVIER ARAKAIL: Tirmuls
temple authorities luw- dons it.
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There are various institutiong heare.
Sir, when we have the eyes, we o
not have the value of the eyes. Those
who have the limbs do not appreciate
the value of limbs. While God has
given us this sight, he has mada
us blind in our hearts, I shall put it
like that. Dr. Tony Fernandes, un
eminent Ophthalmologist, has done a
tsemendous job in thig field.

One suggestion that I would like to
make is that more vocational training
centres shouud be opened. I know
that this Bill, as Mr. Daga has putit,
is not going to do too much, but it
has done g great deal to open the mind
and eyes of this House and the public
in regard to th.s problem. If we
mean seriously to do something for
these people. I suggest sufficient vo-
cational {raining centres should be
opened. In 1974, there was an In-
tegraled scheme, but it was a failure.
Has the Government learnt anything
from that scheme? I put that question.
I don't know which Minisier is there
to answer, More vocational training
centres have 1{o be opened in our
country. I understand that only 125
training schools are there in our
country for the High School blind
people. That is not enough. This is
the time when we have to set apait
a considerable amount for thig pur-
pose.

Sir, 1 know you have given me
enough 1iime. I would like to men-
tion about a letter written by the
Prime Minister to the President of
the International Federation of the
Blind somewhere around 17-3-1981 in
which our Prime Minister has cate-
gorically stated that the blind and
the disalled will be looked after pro-
perly and all the considerations will
be given to them. We are proud to
say that this Government is aware of
the problems and is sincere in its ef-
forts to do something for the blind in
this country. Therefore, our Prime
Minister has very clearly expressed
 her dedication to the welfare of the
blind in this country. With these
words, I request the Government
earnestly. to endeavour and-tiry its
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best to help those who are
but not blind in their heart,

I will now acknowledge a thank-
ful remark which I have received
from {he Blind Association of Kerala,
for whom I could obtain gsome con--
cession from the hon. Finance Minis-
ter, to import a machine. They have
said: “We are blind for the outside
world. But we are not blind inside,
not to see the goodness of other peo-
ple.” That ghould be our motto. We
should not be blind in our hearts,
while we have the eye sight. Those
who doir't have eye sight, are not
blind in their hearis. Let us go for-
ward and help these disabled people
of our nation.

blind—

PROF. N. G. RANGA - (Guntur):
I want only half a :minute. I would
like to place on record, the sense of
great gratultude I have for Dr, Modi.
I am sure the House will also join
me in expressing our gratitude to-
Dr. Modi, the famous doctor who has
conducled thousands of operations,
removed cataracts and blessed them

by restoring to them their God-given
sight.

SHRI UTTAM RATHOD (Hing-
oli): A few more names should be
added. He has mentioned only Dr.
Modi.

MR. DEPUTY-SPEAKER: Are yvou
not going to speak later?

SHR] UTTAM RATHOD: I am
going to speak; but we have to add
a few more names.

MR. DEPUTY-SPEAKER: They
can be added. Now Shri Sudhir Giri.

SHRI SUDHIR GIRI (Contai): I
have been listening with rapt atten-
tion to the points made by the hon.
Members. Blindness iz the most
terrible disability that a human be-
ing can get. It is the most shocking
ailment of mankind, To a man who
has not got the gift of sight, it is the
most terrible misfortune in the world.
That is the reason why Prof Madhu-
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Pandavate hag brought this

praise
heart, and I pr
gincere efforts he e
the bill most comprebensive,

It blind men were to be given cm-
ployment, it would add to the work=-
ing force of our country. I have
something to say about the thing
which have fallen short in the Bill,
First ot all, whenever there is 2
talk of employment to be given 10
the blind, only the enlightened
among the blind will get this oppor-
tunity, Blind people living in the
villages will not get this opportunity
at all, because they are so poor, il-
literate and surrounded by super-
stitions. As such, they will not be
able to come forward and get their
names registered, as proposed in the
Bill, Therefore, I suggest that the
total economic aspects of the coun-
try should be reviewed so that tihe
bliad people living in the villages
can get an opportunity of getting
their names registered with the
Registration Office ag proposed in the
Bill,

In the case of employment, we
have found that the private sector
eployers do not give priority to the
appointment of these disabled per-
sons. So, there should be a proper
machinery and this machinery should
be made effective so that the private
sector employers are compelled to
get the blind people employed. In
the public sector, generally the posts
are filled up as are kept reserved in
those employment offices.

MR, DEPUTY.SPEAKER: If you
have solved this problem in West
Bengal, you should tell those things
here. It will be very helpful.
heart hag no limit,

SHRI SUDHIR GIRI: You know
best of all that the State Govemn-
ment hax itz limit, monetery limit,

MR. DEPUTY BPEAKER: But
heart has no limit,
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SHRI SUDHIR GIRI: Hearts are
there not only for the blind people
but for the wreiched people also who
are living in the couatry side, Most
proably you are not aware of those
people, but we are aware of them,
because we come from the villages.
(Interruptions) I think he is not aw-
are of them, Had he been aware of

them, he would have resorted to » -

different political economy.

MR. DEPUTY-SPEAKER: Every
one is from a village in our country,

SHRI SUDHIR GIRI: Most of us
in this House have no relation with
the village people, They go and
purchase voteg in the villages; they
spend money for this purpose, but
they do not do for the upliftment of
the village people who live below
the poverty line, As per the Plan-
ning Commission 485 per cent of
the total population live below the
poverty line in spite of our freedom
achieved 34 years ago, How is it?
So; I am compelled to remark this
way. Please do not take it other-
wise,

1 have some suggestions to make,
The first suggestion is that not only
the reservation should be made for
them in the Government or public
sector offices but there shoulq be
training opportunities for the blind
people, Those who are not educated,
those who have not got aay kind of
opportunity to get themselves regis-
tered, should be given training; they
should be made to learn how to earn
for themselves. For thig purpose,
there is a proposal for a co-operative
in West Bengal in a particular area
for the blind people so that those
blind people can get employment and
earn their bread and butter, So,
emall scale industries and artisan
work should be there and training
should be given to these blind peo-
::e for earning their bread and but-

T,

In this connection, I would lke to
emphasise the role of the banks and
agther financial institution. These
banks lend money to the big
people. If they are compelled $0
Bive some loan to some voluntary

rich .

-
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arganisationg, then those voluntary
orgdnisations can create some jobs
for the blind people. That they
cando, And I feel that the BRill
should have taken into considera-
tion- this aspect, Again, Prof,
Dandavate had said that there should
be a marginal board to issue certi-
ficates in respect of the blind persons
who want to be enrolled in the
unemployment fegisters, But in
1978 it was found in Delhi that some
doctors of the Jaya Prakash Narain
Hospital issued some certificates to
some persons who were not disabled
but the certificate mentioned that
they were disabled and on the ba-
sis of that those people, who were
not disabled, got employment in offi-
ces, So, care should be taken that
such things do not occur and those
who are not disabled do not get re-
gistered in employment registers.

Prof, Dandavate would not have
been required to bring forth this
Bill if our economy would have been
socialist, Some of our leaders speak
of socialism. Even our Coastilu-
tion has been amended, The Prea-
mble has been amended to include
the world “socialism”, But what
about socialism? In the socialist
countries such Bills need not be in-
troduced at all. Because, provisions
are there, employment opportunities
ang rights are guaranteed in their
constitutiong themselves, So, 1 say
that the Labour Ministry, alone
would not be able to copé with this
vast problem, but different Minis-
tries of the Government would have
to be engaged for this purpose and
if the total economy is changed to-
wards Socialism, then we can cope
with these problems.

SHRI UTTAM RATHOD (Hingoli):
I welcome the Bill jntroduced by
Prof. Madhu Dandavaie. I would
bave been extremely happy had he
also sald that there shouwld be reser-
vation for the physically handicap-
ped also. Ours is a couniry, wvou
~gay, which only talks as far as
peoplethe blind pecple—are con
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cerned. So far, 1 thought that the
total number of the blind people in
this country is almost 40 lekhs, but
my learned friends have enlightened
fne. I am told that the number is
not 40 lakhs but it is almost one crore
or so—more than 90 lakhs. This par-
ticular section has completely bgun
neglected by us. Only in the begin-
ning of the twentieth century some
social workers in this country thought
of educating the blind people. Bom-
bay was one of the States which took
the lead in that and we started Blind
Schools with the result that today we
have almost 175 Blind Schools® im-
parting education in the three R's
and also training centres which are
training people in different vocations.
T will also mention that there are cer-
tain agricultural training farms for
blind farmers; the biggest one in Asia
is in Phansa in Gujarat. The per-
centage of the physically handicapped
including the blind is very high in
rural areas ang that is why I would
suggest that we should take care that
more Blind Schools are opened in
rural areas. But unfortunately in
this country, it is an urban concept.
We were the first people 20 years ago
in a far remote corner of Maharash-
tra to open the first blind school for
the villagers in a village called
Budhri. May I tell you from whom
I got the inspiration? It was frprn
Dr. Rajendra Vyas, who became blind
at the pge of 11. He was the son
of g great doctor of Bombay. He did
not only his B.A. but also his M.A..
L.L.B. and also Ph.D. He has been
working zealously to the satisfaction
of all the blind people. Today he re-
presents the blind in the Royal Com-
monwealth Society for the Blind. That
is why I thought, when Prof. Ranga
mentioned something about Dr. Modi,
must mention Dr. Rajendra Vyas, be=
cause he has been working zealously
for the betterment of the blind peo-
ple. -

There are different reasons for
hlindness. The biggest ong is defi-
ciency of Vitamin A, ~as Mr. Daga
described. The second one iz small
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pox, which we have eradicated. The
third is, opthalmic disorders.

MR. DEPUTY-SPEAKER: Lack of
vitamin A was mentioned by Mr.
Arakal,

SHRI UTTAM RATHOD: I am
happy about it. Though we have era-
dicated small pox, still the number
of blind people is not on the decrease.
That we will know very shortly when
the census gures appear. I suggest
that Vitamin A tablets should be dis-
tributed more generously through the
hospitals established in the rural
areas. [ was told by Dr. Kapur, who
was Director of Sitapur Eye Hospital,
which had a Chain of hospitals
throughout UP, that our Government
is not cooperating with the same

. 8pirit which they expect. I was shoc-
ked to hear it. The Royal Common-
wealth Socicty for the Blind wants
to give us vitamin A tablets and they
want the Government hospitalg to
distribute it. But we are not doing
that properly. Why? I want that
the Government should take steps to
distribute these medicines.

As far as employment is concern-
ed, we are tolg there are 18 employ-
ment exchanges opened by the Cen-
tral Govrnment. In addition to that,
there are some bureaus which are
working on behalf of the National
Association of the Blind. The total
number of registered pcople is sup-
posed to have been about 5000. These
are the educated people. But what
aboutuneducated people who are
adulty roaming in the streets beg-
ging? Can we not do something for
them? We have passed a law which
prohibits people from begging, But
are you going to give anything to
them in return or not? That is why
suggest that we should first go to
the villages and see that the first
cause of blindness is removed and
then to gee that they are trained in
the 3 R's and some vocational train-
ing ig imparted to them, after which
they muy be gi=en some employment.

heart has no umue,
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As far as employment is concerned.
there are two groups. One is known
as sheltered institutions where the
blind are given free boarding and
Jodging, they are asked to work and'
they are given some money for poc—
ket expenses. Another group is
known as Free Employment. It is
here that the Government has to come
to tie rescue of the blind people.
We have seen that the Central Gov-
ernment has done something. I do
not say they have done nothing.
When I was a Minister, even the
Maharashtira Government passed a re-
solution, an executivg order, that ¥
per cent seats should be rserved for
physically handicapped and blind
people. But these are executive
orders, Nobody can challenge the offi-
cers in a court of law. What is the
ultimate result? Can you imagine?
There is one Dr, Diwakar from Nag-
pur, who was throughout first class
first. He is a physically handicap-
Ped pcrson who got gold medal for
his MS. He went to London and did
his FRCs. When he was operated,
unfortunately he was paralysed. He
came back to India and requested the
Government, “I may be given some
job because I want to work.” I also
tried, but to my utter shock, I was
told by the Director that these exe-
cutive orderg are meant only for
Class 1IT anq Class IV jobs. This man
who stayed in the hospital, did his
MD in Radiology. Still the Govern-
ment of Maharashtra could not pro-
vide him some job, When Dr, Nikan
who was Professor in Plastic Surgery,
became blind, he was continued in
the job. It was found that he was
most efficient as a doctor. The stu-
dents also found him most competent.
Not only that. I did not quote about
Milton, Surdas or for that matter Dr.
Taha Hussain, the man who became
blind at the age of three. He was
imprisoned by the Egyptian Govern-
ment for writing something critical
of the Quran. The same person was
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dicapped, They thought that they
should be given some training in vo-
cation and their services utilised. I
met one Mr. Mc Fallender who was
blind. He was a soldier during the
Second World War,

From the West we have taken this
concept. I would only suggest that
we have to go much ahead, Really
they do not want any pity. Stephen
Zwaig had done it in 20s by writing
‘Beware of Pity’ and ‘A letter from
an unknown woman’'. This aspect has
to be realised. We ghould provide
them facilities for Clasg I and Class
II posts also which they have done in
one case i.e. in the case of Lal Ad-
vani. But then he was asked to go
back. I do not know why. Now, he
is serving in the Dehra Dun Institute.
(Interruptions)

16.29 hrs,

[SuRr CHINTAMANI PANIGRAHI in the
Chair]

Lastly, I would say that this execu-
tive order should be changed. There
should be a statutory provision pro-
viding reservation of seats not only
for the blind but also for the physi-
cally handicapped. I will request
hon. Madam to please reserve some
seats in Class I and Class II posts.

I remember one more case in
Maharashtra. Mr, Wade Gaonkar did
his LLB from Nagpur University, He
could not be provided a job by the.
Nagpur University, Ultimately it was
the Bombay University which pro-
videq him a job after considering his
merit. Now it is the Jawaharial
Nehru University which calls him as
Visiting Professor. He gives lectures
on Internationa] LaW.

4400 1L8—12
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Lastly, I hope the House will for-
give me if I take another three minu-
tes, just to quote Milton's On His
Blindness. Milton became blind at
the age of 40. He wanted to become
a missionary, a priest, but he could
not. When he become blind, he
wrote; .

When I consider how my light is
spent, Ere half my days in this
dark world and wide, Ang that one
talent which is death to hide Lodged
with me useless, though my soul
more bent.

LJ
To serve therewith my Maker,
and present My true account, lest
He returning chide, “Doth God ex-
act day-labour, light denied?” I
fondly ask. But Patience, to pre-
vent

That murmur, soon replies, “God
doth not need Either man's work
or his own gifts. Who best Bear
his mild yoke, they serve him best,
His gtate *

Is kingly; thousands at his bid-
ding speed, And post O'er land and
ocean without rest; They also serve
who onlg.stand and wait.”
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[fr gdvwr =ex Ty Tma]
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afexr I Wk far & s &
oY AT ST WiWA I wtew A §
€ AT SReaT Y O7E, 99 &t 99
gur & ww % uodr agAfa wwe
war g |

SHRI P. K. KODIYAN (Odoor): I
algo join the other members in cong-
ratulating Prof, Dandavate for hav-
ing brought this Bill which is very
timely and which has been brought,
I think, with a limited purpose of
providing employment to the blind
people of our country,

I would appeal to the Hon, Minis-
ter to accept this Bill since the Gov-
ernment has failed to bring forward
a legislation for protecting the inte-
rests of the blind people despite the
fact that in the meeting the Labour
Minister had helg last year in the
month of August wity the represen-
tatives of the National Federation of
Blindmen it was recommended that
their interests should be protected
through enactment law. What
I understand is that the Ministry of
Education and Social Welfare, which
was asked to prepare a Bill for the
purpose, had set up a Working Group,
and the latest information is that
the Working Group’s Report is still
awailed. In this background, what-
ever limitations Prof. Madhu Danda-
vate’s Bill might have, it i3 a wel-
come ang timely measure which the
entire House would support, and Sov-
ernment should have no objection to
accept it.

So many hon. Members have re-
ferred to the wider problem of the
blind men, the problem of their
proper iraining anq their proper up-
bringing. Some hon. Members had
referred to the blind people in the
villages. I shpuld say that, out of the
ten million blind people in our coun-
try, the majority are illiterate becausg
they are living in villages. Even if
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the provisions of Prof. Madhu Danda-
vate’s Bill are implemented, there is
not much scope for these jlliterate
blind men living in villages to get
any sort of employment. So long as
they remain jlliterate and ignorant,
they have no hope, they have to re-
main as destitutes, Millions of blind
men in our country are living as des-
titutes and gs beggars in cities, We
are seeing them every day.

Coupled with this problem of blind
people, there are millions of otheg
categories of handicapped pegple.
Considering the problem of blind men
and other handicapped people in our
country, the task before the country.
as well as the people is so enormous
that it should be tackled on a na-
tional plane. While supporting Prof.
Madhu Dandavate’s noble venture, I
would request the Government to
consider this problém as a national
issue and set up a national-level ma-
chinery to tackle the problem in its
entirely. I would suggest setting up
of a National Board to go into the
problem of the handicapped people,
including those who are illiterate, to
give them training, ete, because it
is pot merely a question of providing
employment to those who are guali-
fled among them, educationally or vo-
cationally, but it is a question of
providing them education and traln-
ing when 2 vast majority of them are
not qualified trday to do any ;ob and
there is a dearth of training cenires
in our ecountry to cquip them for life.
Therefore, the question of giving
training to these handicapped peopls,
including the blind, has to be taken
up on a national plane, and the Na-
tional Board representing the various
Ministries which gre involved in this.—
the Labour Ministry, the Education
Ministry, the Health Minisiry and also
the Finance Ministry and voluntary
agencles ghould give the mnecessary
guideance. All these various Central
Mintstries should come together and
work in this national Boarg in a co-
ordinating manner to solve tiis prob-

lem on g national plane.
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17.00 hrs.
[Shri P. K. Kodiyan]

I would request the Government to
provide more workshops. sheltered
workshops for thesg blind people
where they can be given some train-
ing and they can be provided with
some gainful employment like toy-
making as one hon, Lady Member
has suggested or-‘any such kind of
job. I would request the hon. Minis-
ter to pay more attention to this prob-
lem_of giving them training and giv-
ing them job outside the Government
Departments and outside the public
sector and private gector enterprises
because the scope of employment in
various Departments of the Govern-
ment gs well as the private and pub-
lic sector projects is limited. That is
why I am requesting the hon. Minis-
ter to pay more attention to this
problem of giving training to these

people and also providing workshop
for them to provide jobs.

With these words I once again coms=
mend Prof, Madhu Dandavate's Bill
and I hope it will be supported by
the entire House,

ot wrfaeta raar (grofge ) -
aaefr AfEm, @ fawr & gvw ¥
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[= = faorm qreE]

ar IEr | LAT el Ay T AR
aq @it se § | wafeg Fuel
TERT ¥ w7 WG T & ot Ay
¥ FA4, I ¥ FE F L FAS )

T WS .79 § Wo WY ITAA
¥ faer w7 qodw s §

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM ARI SINHA): Sir,
the Government fully appreciate the
sehtiments expressed by the hon.
Member, Prof. Madhu Dandavate,
whilg moving this Bill.

Sir, I have glso heard the speeches
made by the hon. Members, Shri
Daga, Shri Arakal. Shri Giri, Shri
Rathod, Shrimati Knshna Sahi, Shri
Harikesh Bhadur, Shri Rawat, Shri
Kodiyan ang Shri Paswan with great
interest. Most of their suggestions
relate to education and health. I
have taken note of it and it will be
sent to the concerned Ministries.

Like many other countries in the
Asian region, India does not have an
adequate and reliable data regarding
the number of blind people in India.
Some sample surveys have, however,
been conducteq by one or two agen-
cies But the estimate varies widely
since the system adopted has also
been different. The Nationa] Sample
Survey of Indig has estimated that
the blind population in India iz ona
million and an in-depth study of the
Indian Council of Medical Resarch
estimates the blind population to be
nine million. That comes to 90
lakhs,

In fact, Sir, Goveinmeni are al-
ready seized of the problems of the
physically handicapped including the
blind gnd have already initiateg a
number of steps to promote employ-
ment opportunities for them.

Eighteen Special Employment Ex-
changls functioning in different parts
of the country provide placement
services (0 'the physically handicap-
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ped. The Live Registers of these ex-
changes account fer roughly half of
the 5,000 blind registered with all
the exchanges in the country. Eleven
Vocational Rehabilitation Centres
assess their vocational and physcho-
logical needs and assist in their reha-
bilitation.

Sir, steps are also being taken to
set up skill training workshops and
rural extension services in some of
these Centres during the Sixth Plan.
Government have  already issued
orders reserving 3 per cent of the
vacancies for the physically shandicap-
ped in Group ‘C’ and ‘D' posts in
the Central Ministries|Departments
and in comparable posts in pub-
lic undertakings, the quota gset
apart for the blind being 1 per
cent Sixteen State Governments
and TUnion Territories, namely,
Andhra Pradesh, Gujarat, Himachal
Pradesh, Jammu and Kashmir, Maha-
rashstra, Orissa, Rajasthan, Tripurs,
West Bengal, Uttar Pradesh, Chandi-
garh, Delhi, Goa Daman and Diy,
Pondicherry. Karnataka and Haryana
have also issued similar orders re-
serving 1 per cent to 4 per cent of
vacancies for the physically handicap-
ped. The progress of implementation
of these orders in the Central Minig-
tries/Departments and public under-
tkings is being monitored continuous-
ly for the bind, She desired in parti-
Ministries/Deartments shows that on
the 20th January, 1981, 745 blind per-
sons were employed in the Central
Ministries/Departments and Central
public sector undertakings.

The Prime Minister desired in June,
1980 that vigorous steps need to be
taken to promote employment oppor-
tunities for the handicapped, especial-
1y for the blind. She desired in parti-
cular that a quick and comprehensive
survey should be conducted to iden-
tify jobs which the blind and the
other handicapped could handle so
that thereafter stepg could be taken
t:b:bamb the handicapped in these
hi

The Ministry of Lebour have slready
published & booklet indicating Group
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A’ and ‘B' posts against which the
physically handicapped could be ap-
pointed, and a similar publication on
Group “‘C’ and ‘D* posts is in the
press. Meanwhile a list of such posts
hag already been circulated to all
the Ministries/Departments for their
guidance.

All Ministries/Departments have
Jeen urged to appoint at least one
blind per against a suitable vacancy
by t end of February, 1981, In-
formation received so far from five
Ministries/Departments shows that 3
persons have already been appointed
and 4 more are being appointed. Other
Ministries are being asked to Indi-
cate the position early,

Orcerg have also been issued to the
effect that the recanning of chairs in
the offices of the Government of
In lia should be entrusted only to the
blind and that, where sufficient work-
load exists, a post of chair recanner
should be created and filled by the
blind.

Governments efforts for the rehabi-
litation of the physically handicapped
have been intensified and extended in
the context of the International Year
of the Disabled. A National Committee
consisting of the concerned interests
has heen constituted to draw up a
National Plan of Action for the obser-
vance of the International Year of the
Disabled, Minister for Social Welfare
Is the Chairman.

Three Working Group of this
Committee are currently examining
different aspects of the  disabled.
namely, employment, prevention and
early detection of disability and edu-
cation and sk%ill development of the
disabled child, In fact, the working
Group on Open and Shed etc. employ-
ment and the one on Education of
the Disabled have already submitted
their reports. The first Group has re-
commended ways and meang of pro-
moting wage employment as well as
self-employment among the physically
handicapped, Other Group hasg recom-
mended ways and means of inereas-
ing education and training opportuni-
ties for them,
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The Ministry of Social Welfare have
also set up a Working Group to exa-
mine how far legislative action can
promote the economic integration of
the handicapped and, if this be neces-
sry, to formulate such legislation.

The hon. Member has referred to
the need for development of aids to
help the blind to function more effec-
tively, There can be no two opinions
about this. The House would be glad
to know that the National Institute
for the Visually Handicapped at Deh-
radun is engaged in research on tech-
nological innovations to help in ffhd-
ing new avenues for the blind and in
promoting their employment in var-
ioug sectors. The Indian Institute of
Technology, Delhi hag evolved a spe-
cial Gadget which helps a blind per-
son to operate a centre lathe machine,
and a Gadget to help him to locate a
broken thread on the powerloom. An-
other pilece of equipment to make it
gimilar for the blind to control a tele-
phone gwitchboard ig also being evolv-
ed.

The Dr, Rajendra Prasad Centre for
Opthalmology has also developed spe-
cial magnifying aids for those with

low wvision,

The Ministry of Social Welfare pro-
vides grants-in-aid to institutions
wishing to take up research, aimed at
promoting the welfare of the handi-
capped and at evolving simple inno-
vations for their gainful employment.

I have mentioned earlier that the
Ministry of Labour have drawn up
a list of Group ‘C’ and D’ posts suit-
able for the physicaly handicapped
and circulated the same to the Cen-
tral Ministries for their guidance.

This list. I would like to add, also
indicates, wherever necessary, the
equipment that would enable the
handicapped to function effectively in
the specified posts,

Fo:-in‘hme,thelhtindimtnmt
the blind could function as Stenogra-
phers if they are provided with dicta-
phone and digital typewriters, They
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cyuld be employed as Telephone Ope-
rators with small boards equipped
with electronic beeps and embossed
digits, and ag Liftmen in lifts provi-
ded with digital controls,

Government are thus not only tak-
ing steps to tackle the problem of
the handicapped, but also considering
the question of the need and the fea-
sibility of legislation covering the
entire gamut of problems, relating to
the economic rehabilitation of the
handicapped, while the present Bill,
moved by the Hon, Member confines
itself only to the employment of the
Blind. In thesg circumstances. I
would request the Hon, Member to
withdraw the Bill

PROF. MADHU DANDAVATE:
(Rajapur): When I moved the Bill
for the consideration of the House, I
did it from purely humanitarian con-
siderations. I did not intend to induct
any political overtones in the discus-
sion on the Bill,

Sir, I am happy to find that the
spirit behind thig Bill has been totally
endorsed by all sections of the House,

There may be some difference of
opinion about the bureaucratic device
that has been suggested over here.
When the Bill is to be implemented,
what happens is this, The hon. Minis-
ter himself will realise that even when
an executive order is issued by the
Government, fortunately ox unfortu-
nately, the bureaucracy always comes
in, In regard to the implementation
of the executive order, some bureau-
cracy or other will be required. I am
not against bureaucracy as such but
I am only against bureaucratism. Some
machinery has to evolved in this re-
gard and that is what has been pro-
posed in this Bill.

Now, BSir, another important aspect |

of the Bill is this. Some statutory
machinery is provided to see that the
miseries of the blind who constitute
an important and major section of the
total physically handicapped people
|are removed. -

MARCH 20, 1981

(Emp.) Bill 376

Sir, there is no assurance that what-
ever is decided upon will be impla-
mented, Therefore I have suggested a
penal provision. If the employer fails
to comply with the requirement ot the
Bill, he will-have to undergo impri-
sonment for 6 months or in lieu there-
of he will have to pay a fine of Ra.
2,000, All these aspects are dealt with
here. i

Mr. Daga asked, why should there
be so many machinery. Once you make
il compulsory that the employer must
provide jobs up to 3 per cent, dis-
putes are bound to arise. That is why
a Board of Experts is always found
to be necessary. This machinery will
help the Government out of the diffi-
culty which may be faced by them.
That is why provision has been made
in the Bill for this Board of Experta
to go into such matters.

Sir, after all, the blind persons have
to be registered, Any one may come
to the Minister and say, ‘Sir, I am al-
most blind.”. Immediately it cannot be
taken for granted that he is blind and
there should be some sort of regis-
tration, there should be some sort of
Advisory Board and there should be
some members of experts for this
purpose. All the machineries have
been suggested on the assumption that
some sori of a Bill will be brought
forward so that it would be passed
into an Act. Therefore. all those pro-
visiong are necessary. I am noi wor-
ried about the modus operandi, I am
worried about the results, As some
of the hon, Members have rightly
pointed out that we, the Membars of
this House, are not at all worried
aboul the modalities, we are not wor-
ried about the modus operandi. We
are interested only in the results whe-
ther the resulis are produced by an
executive order or by an Act or a
Bill, Thy should produce the results,
The blind man is not worried whether
he gets a job because of the Bill that
has been moved by Mr. Madhu Danda-
vate or he gets a job bacause the hon.
Minister hag execited an order. The
blind man is not worried ebout whe-
ther he is a Congress-] Member op
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a Mamber fram the Opposition Party.
All that he sees i3 the total darkness,
For him it is irrelevant which politi-
cal party wanted to take the credit
for this, And 1 am the last man to
build my politics at the cost of blind
men, I can assure the hon. Members,
Therefore, I am not worried whether
the credit goes to me because I have
brought forward this Bill, If an exe-

cutive order is coming it is because

of the consensus in this House. because
of the sentiments expressed by all
sections of this House and she antici-
pated this Bill, She is such a competent
hon. Minister with a perspective plan-
ning that she could anticipate what
would be the views expressed by
various Members in this House. There-
fore, she came out with a neatly pre-
pared speech giving all the schemes.
I am glaq that she anticipated that
there would not any difference of
opinion in this House on this issue
and therefore she came out with an
exact report of whatever has been
done, She has come out with statistics,
But there is a little lacuna in the per-
centages that have been quoted. The
percentages quoted are the percentages
of jobs reserved in various

Btates. She sald that the percentages,

vary from 1 per cent to 4 per cent.
But these are the percentages reserv-
ed for the jobs to be given to the
physically handicapped and blind men
are one sectlon of that and it is not
a small section, She said that it would
be very difficult to find how many blind
men were there. There are enough
social institutions from whom parti-
culars could be obtained. We are for-
tunate to have some hon. Members
like Mr. Rathod in this House who are
connected with the blind men institu-
tions and the training centres. We have
Members like Professor Ranga who
are connected with a number of doe-
tors and medical practitioners who are
connected with this particular task
and see that cataract is removed, they
are operated upon and at least those
who are potential blind men, should
get some sight, There is enough sta-
tistics avaliable, A rough statistics in-
dicates that the blind population of
the pepole in the entire world is 30
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million and i¢ I raistake not out of”
this the estimate of blind men in the-
country s sbout 10 lakhs next only
to Egypt. That is the present position.
fifere is a problem as to how to
jobs to the large section of the
sically handicapped who happen
blind men. It is not merely ‘nllyin(h’

754

Association, a separate

The national federation of blind men
had a meeting with the Prime Minis-
ter of the country and I am happy to-
know that negotiations proceeded oh
good lines. I am told that some sort
of understanding has been already ar-
rived at thus averting their threaten-
ed strike and agitations, Their pro-
blems are being solved, We are a
country where we always say that
even the international disputes should
be solved across the table. In that
case, problems of the blind men can
always be solved by sitting across
the table, and. therefore, it would
be possible for ug to see that these
problems are solved.

I have very carefully listened to
the report that has been read out and
the report of the work that has
done so far, by the hon. Minister. Of
course, I am not fully satisfled with
what has been done and the Members
on that side will also not be fully
satisfled. It was no lesg a person that
hon. Shri Daga who himself asked a
question to the hon. Minister that
since the Prime Minister expressed
her pioug wish and desire that enough
must be done for the physically handi-
capped, since the time she made the
announcement, up to today what
exactly is the report of the work that
has been done in that particular direc-
tion, The report that has been read
out is not a very substantial report.
No doubt, the move is in the right
direction, At least. it is in the right
direction. Once it was said that in
Mussolini’s Italy, the trains were
running in right time. The answer
wag that the trains were running in
time, but they were running in the
wrong direction. I would be happy i
the train runs in the right direction.
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if the speed ig less or more, I
am not much worrled about that. Onoce
you start moaving In the right direc-
tion, provided it does not get derail-
ed, it is likely to reasch the correct
destination. Therefore, I would be
satisfied if through the executive
order, this particular gquintessence of
the Bill is actually implemented, I
would be salisfied that some concrete
disciplinary action, some measures are
taken against those who violate the
executive order. Action is not always
"0 be taken against employees, some-
times action is aldo to be taken
against the employers, because there is
no division like this that employers
represent the quintessence of all
ethics in life and employeeg repre-
sent all the ging in life, There is
no comparitmentalisation of wvirtues
ang vices like that,

The hon. Minister has referred only
to the various Departments of the
Government, but outside the sector of
the departments of the Government
and outside the public sector, there
ig a large private sector in this coun-
try. In my Bill, T have made a refer-
ence not only to the public sector and
the Government departments. but to
the private sector also. Why should it
be the sole responsibility of the Gov-
ernment and the publie sector only to
provide jobs to the blind men in the
country? The private gsector wants
all gorts of concessions during
the budget; the private sector
wantsg all sorts of incentives for
growth and development, but has pri-
vate sector no social obligation at all?
And they have to admit that they
have a certain social obligation.
This is the land of Mahatma Gandhi,
who told even the men in the private
sector that even if they owmed pro-
perty, they should own it and act as
the trustees of the common people.
That ig what Mahatmp Gandhi told
the men in the private sector in this
country,

Should there be no obligation as far
as the Private sector Is concerned?
“Your executive order will act ozly for
ihe pubfic seclor and the depariments

* “MamcH 20, 1961

(Emp.) Bill 380

of the Governinents, But Wwhat Wil
happen to the private seetor indus-
tries and private firms? That is &
large sector. They must also be
brought Into the picture by some me-
thod. 1 do not insist that at one
stroke here and now, everything mus’
be done, but I am glad to find ths
the entire House is convinced. I mu:
express my gratilude that when th
dscussion on this Private Member'
Bill 15 going on, even veterans like
Prof. Ranga and Panditji have remain-
ed present i the House, I{ is because
0! their keen interest. I have wit-
nessed here that no matter whether
one belongs to the opposition or the
ruling party, all of them have ex-
pressed their sentiments.

We cannot furget the lessons of his-
tory. We have seen- Surdas aandq Mil-
ion as also Bethovan., Bethovan was
deaf, and other were Llnd. But even
those people who suffered from these
physical handicaps, who suflered from
these hwran discrepancies, were able
to give expression to their creative-
ness in life. Someone composed the
best song. someoae composed the hest
poetry, someone composed the best
symphony in life, These are the ex-
pressions of creativeness hy those who
are supposed to be physically handi-
capped. Even the physically handi-
capped has certain urges in life, When
properly expressed and when they get
proper opportunity to express those
urges they will be able to pive proper
vent to their creative ability, And
that is what is goine to happen pro-
vided the Government takes cogniz-
ance of the spirit of the Bill. 1 am
glad that the Government has taken
cognisance of the Bill that 1 have
moved. I am not amnong those dog-
matie men who insgist that I must have
a feeling that my Bill ig either pasied
or thrown out. I do not want to take
that dogmatic approach. I want to
regpond to the appeal that has beén
made by the Hén. Minister that en
the basis of whatever she
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able to have with the National Fe-
deration of Blind, Sir, | wauld seek the
permission of the House to withdraw
this Bill

MR, CHAIRMAN: There iz an Am-
endment standing in the name of Shri
+ Mool Chand Daga. I will now put this
"Amendment to vote. The question is;

“That the Bill be circulateq for
the purpose of eliciting opinion
thereon by 30 June, 1981." (1) -

The motion was negatived.

MR. CHAIRMAN: Are you with-
drawing it, Prof. Dandavate?

PROF. MADHU = DANDAVATE:
Yes,

I beg to move for leave of the
House to withdraw the Bill to provide
for employment to blind persons and
for matters connected therewith or in-
cidental thereto.

MR, CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for em-
ployment to blind persong and for
matters connected therewith or in-
cidental thereto.”

The Motion was adopted.

PROF. MADHU DANDAVATE: I
withdraw the Bill

RE. CONSTITUTION (AMENDMENT)
BILL

(Amendment of Af't:lcle 326)

MR, CHAIRMAN: Thig Bill, the
Carstitution (Amendment) Bill (Am-
endment of Article 328), stands in the
name of Shri George Fernandes. He
has sent information that because he
has gone Ia some meeting with the
Prime Minister, he will not be able to
move the Bill today.

He has requested that this Bill be
thoved next time. But the rule will
ook to that point. .
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11.32 hrs, J

SMALL FARMERS ASSISTANCE
BILL

SHRI K. LAKKAPPA (Tumlmr): I
beg to move:

*That the Bill to provide for the
g:ant o loang and various subsidies
1o small farmers, be taken into con=-
sideration.”

Sir, the Objects and Reasons of oy
Bill are that at present farmers beset
with* l1-arwial difficulties are facing
immense hardship in procuring loans
to meet llie cost of farmming operations,
in buying agricultural implements, im-
proved s~edg elc. and marketing their
produce ati a price commensurate with
the cost of operation.

Sir, my intention in moving this
Bill 1s that today 80 per cent
of the population of the country
is living in villages and their
main occupation is agriculture,
After the land reforms initiated
by the Congress Government and that
in osi of the States where land re-
forms have taken place, a revolutio-
nary change has taken place because
of the disiribulion of landg to the
small holders and also hecause of the
opaariunity 14 ect the land titles re-
gistered in the mames of the small far-
mers and tenants. Today in this coun-
trv ahout 80 ner cent of the farmers
are small holders of land except 5 cer-
tain percentnge of plantation crops
where they have got more land be-
cauce it comes wvithin {he perview of
industry.

Sir, the basis of my argument is
this. We have to see whether after
the land reforms there are any ade-
quate measures to meet these exigen-
cies of small farmers. This is a point
to be considered by this House,

Sir, this Bill was placed befort the
previous Lok Sabha, but its turn was
not reached and it lapsed. Therefore,
I am reviving It



